TRAL ADM IMISTRATIVE TRIZUNAL
tINCI

CEN
PRINCIPAL BENCH NEW DELHI

0.A.Ng.2061/1990

New Delhi, This the 26th Day of October 1384

Hon'bls Shri Justice §,C,Mathur,Chairman

Hon'ble Shri P.T.Thiruvenostam,Member (&)

1. Shri Siri Ram son of Sh.Rem Lal

resident of 1/91/5, West Rohtash Hagsy
Gali Neo.4, near Punjab Hotsel Shehdars

Delhi 110032,

2. Shri R,K.Jain son of Shri M,5,dsin
/o Prabhu Bhauwzn, near City Arva
Sazmaj Mandir, Sconepat-13100%,

2, Shri R.C.Sharma son of late
Shri Shanti Suwarcop 1738, Mai
5.F.Mukerjes Marg, Emlhl 110046,

4, Shri K.,5.Verma scn of Shri Gim
© WZ-498, Nareipa,New Delhi 110029,

5. Shri Tilsek Raj son of late Shri
Harngm Dass 4612, Arwa Pura,Delhi

. 8rs.B Tigoga w/o 3hri T.5,A1lbzrt
WZ-20, Possangipur Ville age
-Janakrurl, New Delhi,

seiuplicants

Versus
1. Delhi Administration
Through Chief Secretary .
5, Alipuz Road, Delhi.
2, The Sscretary{Labour)

Deihi Administration
15, Rajpur RDdH, Dalhi,

3y None
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Hon'ble Shri Justice S.C.Mathur,Chairman

1. The applicants sesk a direction “o
the resnOWdentu to pay them salary in the
f,"y U .
same scele oflas be1ng paid to their
ccunter,partsworklrg in Civil and Criminma?
> )
Courts under the Delhi Administration.
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2, The applicants -are wotking oh the post of

Rezders in the Labour Courts and Industrial
Tribunals under Delhi Administration. Their
scale of pay is Ks,1200-2040, The applicants
sssert . that Readers iﬁ-Civil and Criminal Courts

under Delhi Administration gets salay in the

scale of pay Rs,1640-2900, According to the

applicants they and the readers in the Civil
and Criminél Courts are discharging duties of

jdentical nature and thersfore there is no

réasun\to deny them the scale which has been

allowed to readesrs of the Civil and Criminal
CDUI‘tS&.
3. The applicetion has been opposed on behalf

of the resnondents. A reply has been filed in

thch the applicants'claim of parity has been

- denied, -In paras 4,7 it is asserted that the

duties performed by the applicants aré of
Toutine nhéuetero-type“nature.

4, In crdér to claim parity it was necessary
for the applicants to poipt out the.sources éF
recruitment, the qualification prescribed, the
method of recruitment and the guantum of wotk
discharged by the readers in'the two courts,
There is no statement regarding thé nature of
recruitment, qﬁalification preseribed and.sources
of rectuitment. The claim of parity ﬁsltherefore

unsustainable,

5., Thaough the applicants claim that they have
been discharging duties of idential nature they
have not placed on record the cause listsof
Labour. - courts and Tribunals or of th; Civil

and Criminal Courts. Even the number of cases
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listed before the Labour Courts and Tribunsals on
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a day ha8 not been indicated, It may be seaid
that the rature of work is idential but 1If the
volume of work ig diffarent, the claim for
parity would be mis-conceiwed,

6. In view of the above, the application lacks
merit and is héreby dismissed, There‘shall be

ng order as to costs,
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{(F.T.Thiruvengadam) (5.C.Mathur)
Member(A) ‘ Chairman
27.10.94 ) 27.10,44
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